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Petition(s) for Special Leave to Appeal (Civil) No.80/2001
(From the judgenent and order dated 09/08/ 2000 in WP 6107/ 99
of The H GH COURT OF BQVBAY)
EKNATH SH VRAM KOTHAVALE Petitioner (s)
VERSUS
VI TTHAL SH V@ R GOSAVI & ORS. Respondent (s)

(Wth prayer for interimrelief)
( For Final Disposal )

Date : 07/12/2001 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE D. P. MOHAPATRA
HON BLE MR, JUSTI CE P. VENKATARAMA REDDI

For Petitioner (s) M. A S. Bhasne, Adv.

M. S.K Visen, Adv.

M. Manoj K. M shra, Adv.
For Respondent (s) M. Udai Unesh Lalit, Adv.

UPON hearing counsel the Court made the follow ng

ORDER
........ L......l.......T.......T.......T.......T.......T..........J
SP2
Li st on a non-niscell aneous day after six weeks.
SP1

(Neena Ver na) (S. Mal kani)
Court Master Court Master



